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mittees will apply with such
variations and modifications as
the Speaker may make; and

“that this House recommends
to Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House the
names of members to be appointed
by Rajya Sabha to the Joint
Committee.”

The motion was adopted.

NATIONAL VOLUNTEER FORCE
BILL

The Minister of Defence (Dr.
Eatju): I beg to move*:

“That the Bill to provide for
the constitution of a National
Volunteer Force for imparting
military training to citizens of
India, be taken into considera-
ﬁﬁﬂ.”

I need not take much time of the
House in dwelling upon the object
of this Bill because it is already well
known and it is a matter for gratifi-
cation that the organisation which
this Bill seeks to form and introduce
has been in operation now for nearly
18 months and has made a great
appeal to the people of the country.

The urge for securing elementary
training is a strong one. It is a
desirable one, and the people need
it and should have it. We have
several organisations. We have for
our college students the National
Cadet Corps. We have for our school
boys the Auxiliary Cadet Crops. We
have for citizens the Territorial
Force, In 1953 we thought that we
had better expand its activity and do
something substantial for meeting the
desire of the people in the shape of
giving them military training. So,
first the territorial organisation was
a little enlarged, but in 1954 we
thought we had better have a separate
organisation, and from the month of
May, 1955 this National Volunteer
Force, which I have now suggested
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by an amendment should be called
the Lok Sahayak Sena, has been
functioning. The proposal is that it
should impart training to begin with
to a lakh of individuals. each year, so
that in five years time “we complete
the number of five lakhs.

The method proposed is to hold a
camp of one month’s duration. There
are 200 camps to be held in a year
and each camp will, provide training
for 500 people and thus the number
of a lakh is reached. I am very
happy to say that so far, during the
last 16 to 17 months, we have hac
261 camps. These have become very
popular. They are held in all parts
of India including places as far away
as Leh in Jammu and Kashmir.
The demand for holding camps is
great. I notice that a suggestion has
been made that the camps should be
held in community project centres.
That is a matter which we always
keep in mind. It is suggested that
this should be embodied in the Bill.
I do not think that would be -advisa-
ble because.the site of the camp is
fixed having regard to all the
relevant factors including the res-
ponse of the people, the desire of the
people, the facilities which may exist
there etc. I should not like myself
to be bound by any such restriction.

Shri Raghubir Sahai (Etah Distt.—
North-East cum Budaun Distt.—
East): But you have already stated
it in the Statement of Objects and
Reasons that you will be holding
these camps near community pro-
jects.

Dr. Katju: I say that is one of the
relevant factors which is taken into
consideration, but to introduce a sort
of restrictive clause in the Bill may
not be useful. Anyway, this is a
general thing.

Now, we want to impart this mili-
tary training to people who are fit to
receive it. Today under this Bil}
and also in the actual procedure we
have put a limit of between 18 and
40 in respect of age. I submit that
this is a wvery useful thing and a
proper thing to do. Some suggestion

* Moved with the rcevmmendatic n of the President.
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[Dr. Katju)

has been made that we might extend
this age limit to 50. Military train-
ing is a sort of hard job and the
camp life is’ very much like military
life. It is only for a month. I sug-
gest that having regard to the large
demand, it would be better to confine
ourselves to this age limit of 40.
'Hon. Members might have seen that
in the cantonments the recruits who
come are only upto the age of 18
or 19. Inasmuch as this is elementary
military training, we have extended
‘the age limit to as far as we could
go, with propriety, and therefore we
have put it between 18 and 40. The
number of people who. have offered
themselves is sufficiently large, for we
have been able to get 30 to 40 per
cent. more applications, that is where
100 people were wanted, we have
got applications from 140 people. I
do think tHat if this experiment
succeeds and if it is found that there
is a demand for a larger National
Volunteer Force, there would be no-
thing to hinder its acceptance. Hon.
‘Members would see from the Finan-
«cial Memorandum which is annexed
to the Bill that the expenditure is a
fairly substantial one, namely a crore
of rupees. :

But the object is so desirable that
if the Lok Sahayak Sena makes a
stronger appeal and there is a larger
demand I think Parliament would be
only too willing to sanction the in-
<creased expenditure,

1 p.Mm..

I do not want to go into any
great details at this juncture that I
would like to say that we do not want
to make the Bill go too much into
-details. Hon. Members would have
noticed that for the purpose of carry;
ing out the objects of the Bill, rules
will have to be framed. I notice there
is a demand that these rules should
‘be laid before Parliament for its
information and for advice. That is
a legitinmte demand and I have no
objection to comply with it. We shall
see that the rules are placed on the
“Table of the House as quickly as
possible, as soon as they are made,
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within 15 er 30 days. But I would
also like very much to be guided by
the advice of the hon. Members. If
there is any lacuna in any one of
these rules that lacuna could be filled
up. But it is desirable that the matter
should not be left too much at large.
When I am setting a limit for myself,
namely, thirty days within  which
the rules should be laid on the Table
of the House, similarly, hon. Members
could see to it that if they want to
make any change or modification of
any of the rules, that should be done
also within a set limit namely within
thirty days or by the end of the
session, whatever it may be, so that
we may know where we stand.

Now, the object of the Bill is
military training. Military training
means a lot of things like discipline,

self-reliance, security, sense of
patriotism ete. Now, I submit, when
we are introducing this Bill for

miliary training, we might have
practically decided the things that
are necessary. 1 do not personally
like that we should go into details
and make this Bill an opportunity
for enunciation of very many moral
doctrines. That is really not necessary.
The object of the Bill, namely, pro-
vision for military training, should
suffice for all practical purposes.

1°04 P.M.
[Ms. DeruTY-SPRAKER in the Chair]

Then there are certain minor
matters. But there is one essential
thing. The scheme proceeds upon a
purely wvoluntary basis. There is no
compulsion of any kind. If you want
to enrol yourself, you can enrol
yourself. The camp is going to last for
one month. It may last, if the Parlia-
ment so desires, under the rules, for
six weeks. But so long as it lasts,
military discipline continues and if
there is any breach of discipline
then there is the provision for very
minor punishment for that purpose.
But after the training is over, after
the camp is dispersed, there 1Is no
compulsion of any sort. There is no
question of my asking a person who
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has received this training in this
camp: Very well, there is an earth-
quake somewhere there; you proceed
to that place; or, there are floods near
about 100 miles away and you must
offer your service. I do hope that we
can rely upon the goodwill of the
people to render such services, to
voiuateer service. The use of compul-
sion will be a departure, a radical
departure from the very basis of the
whole of this scheme and I submit
that under any circumstances that
should not be done.

Then there is a minor matter. The
camp is going to last for thirty days
and there may be some minor in-
fringements here and there. some
breach of discipline. There may be
summary trial for that and what we
have proposed is a small fine. Some-
body has proposed that this fine that
has been named in the Bill is too
large and that the sum of Rs. 50/-
should be rcduced to Rs. 30/-. ‘I am
rather anxious that we should not
reduce it to absurdly small propor-
tions. Always remember that every
punishment that is prescribed is
supposed to be the maximum punish-
ment; it is not the minimum fine. The
trying authority, if it finds that the
offence is a purely nominal offence,
may let the man off with a warning,
with a reprimand or some such thing.
I know that in law courts for some
offences fines like one rupee, 5 annas
and one anna are imposed. But in the
case of what may be said to be fairly
substantial offence, Rs. 50/- is not
mucih too large.

Then, one of my hon. friends sug-
gested a departure from a very well
accepted principle, namely, that when
a fine is imposed, it should be paid.
Imprisonment in default of fine is not
a method for the realisation of fine;
it is only a method to compel you to
carry out the order and that is the
reason why it is stated that if you
don't pay the fine,-you are liable to
be imprisoned for a period of about
a week

These are the important points in
this Bill. There is not much to be said
and I need not take the time of the
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House any mure. [ commend this
Bill for the consideration of: the
House.

Mr, Deputy-Speaker: Motion

moved:

“That the Bill to provide for
the constitution of a National
Volun‘eer Force for imparting
military training to citizens of
India, be taken into considera-

' tion.”

Shri Kamath (Hoshangabad) -
May I earnestly request you to see
that the time allocated to this Bill
may be increased considering that a
large number of hon. Members are
interested in the discussion of the
Bill? The time may be increased from
two hours to, may I suggest, four
hours.

Mr. Deputy-Speaker: I am afraid
it would be difficult at this stage to
increase it because we have put in
other work for the remaining time and
the hon. Speaker has just left me
word that this is to be strictly
adhered to. Now we shall have to
adjust ourselves within that period.
May I know how many hon. Members
want to speak? I find there are about
two dozen hon. Members wishing to
participate in this debat=. It is not
possible to accommodate all of them.
If I have an idea as to how much we
want to spend for the general discus-
sion and then for the .clauses....

Pandit Thakur Das Bhargava (Gur-
gaon): The speeches will be very
short.

Mr. Deputy-Speaker: If five
minutes each will suffice, I can accom-
modate everyone.

i
Shri U. C. Patnaik (Ghumsur): I
‘may require a little more.

Mr. Deputy-Speaker: I hope the
hon. Members will make a concession
for Mr. Patnaik. Then that would be
conceded. Now let us proceed.

Shri U. C. Patnaik: In moving
amendments Nos. 19 to 22 and 24 to
26, 1 beg to state that I do not want
to detract anything from the....
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Mr. Deputy-Speaker: The hon.
Member need not move the amend-
ments just at present. Wé are now
having general discussion. If the
hon. Member has any general obser-
vation to make, he may make it just
now, If he wants to reserve his
remarks when the amendments are

taken up then certainly he can speak
siterwards.

Dr. Katjn: We may proceed at
once with the clause by clause
con.ideration as everybody agrees
with the general principle of the Bill.

Shri U. C. Painaik: I would submit
that T will make some general obser-
vations including my remarks on the
amendments.

Mr. Deputy-Speaker: That is all
Tight. Then the hon. Member might
also take as much time as the other
Members require, namely, five
minutes. Then he can take further
time for clause by clause considera-
tion.

Shri U, C. Patnaik: I do not want to
detract anything from the importance
of the Bill I would rather point out
that this Bill is one of the most
important ones that have come up
before this House. This is a
Bill to bwld wup our nation,
to make up for certain deficiencies,
which were there during the British
Tule, in our man-power training. You
know that during the British rule in
this country, we were all disarmed
and demilitarised. The Britishers
always tried to keep us unarmed and
without proper military training, lest
there might be a repetition of the
Indian War of Independence in 1857
and so on. So, they had been trying
always to give as little military train-
ing as possible, except for the UOTC's
and the ITF units that they had later
on. Thus, there was every little of
military training imparted during the
British rule.

It's not merely a question of drill
and discipline which are so much
required for training our youth, but
it is more a question of raising the
efficiency, raising the standards of
health, and making the people dis-
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ciplined. We did not have this during
the British rule. Even after the attain-
ment of freedom, there was not the
required emphasis on building up
these neglected avenues of our
national life. There was no attempt to
build up sufficient citizen forces in
this country, either for defence, or for
developmental activities.

In 1948-49, there was an announce-
ment by the then Defence Minister,
when he started the idea of the Terri-
torial Army, that there would be a
Territorial Army of about 1,20,000
men in this country. But th: perform-
ance in 1952-53 or so was not even
one-fourth or one-fifth of this: and in
this big country of ours, the citizen
force was confined to a few thousand
men, totally inadequate either for our
defence requirements or for the
nation-building  activities of this
country.

It was only in 1953, when the Prime
Minister was in charge of Defence,
that the Minister of Defence Organi-
sation, under instructions from the
Prime Minister who was then the
Defence Minister,—I think it was in
October-November 1953—launched
the Auxiliary Territorial Army and the
Auxiliary Cadet Corps schemes. He
placed these schemes before Members
of Parliament, and he welcomed the
opinions of Members of this House
and also of the other House. We all
met in the Central Hall some time in
November-December, 1853 and we
gave our suggestions. The Minister
was kind enough also to circulate the
draft of a Bill for the Auxiliary
Territorial Army and the Auxiliary
Cadet Corps.

The Defence Study Group gave a
memorandum of about ten pages,
making certain suggestions for the
reorganisation of the Auxiliary Terri-
torial Army. Originally, it was
conceived as a small 15,000-men unit
for the whole country; it was con-
ceived in a very small way with about
seven days' training and so on. We
from the Study Group gave some
suggestions, and we are glad to find
that some of them were accepted by
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the Ministry, while some others
were not.

Apgain, when the ., Prime Minister
was holding the Defence portfolio, a
bigger scheme was launched. The old
idea of the Auxiliary Territorial
Army of 15,000 men was given up.
You, Sir, were also there and you
would recall that some of us had
made some suggestions for a bigger
force; and the Prime Minister, as the
chairman of that committee accepted
the suggestion, and wanted a force of
about 5 lakhs of men during the next
five years, in the whole country.

Of course, he had his own approach.
He did not want it merely for fight-
ing purposes; he did not want this
big force of five lakhs of men in the
next five years, only for national
defence, but he wanted it more for
national service, for development of
natural resources, for fighting flood
havoe, famines, pestilence, epidemics,
fire havoe and so on. He wanted to
co-ordinate this organisation with the
Five Year Plan, with the community
projects, development blocs and so
on. But we find that very little of
this is sought to be implemented
either in this Bill or in the actual
formations.

‘What we have been feeling is that
the thing is not coming up to our
expectations. It is not what we or the
Prime Minister intended it to be,
namely. a sort of adjunct to the
developmental  activities of the
cauntry, which would give a trained
labour force. For, the present con-
ception of conscription even in
countries where conscription prevails
is that it is not so much for defence
as for having a labour force; in other
words, conscription is for labour. The
conception of the Prime Minister,
when he made the suggestion of five
'akhs of men in five years, was that
it should give us an efficient and truly
trained and disciplined labour force
for our wvarious nation-building
Programmes.

But, if we go through the clauses of
this Bill, we find that there is very
little provision for integrating this
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organisation with the national

developmental drive.

Mr. Deputy-Speaker: The hon.
Member can go through the clauses:
subsequently.

Shri U. C. Patnaik: I shall con-
clude in another five minutes.

Mr. Deputy-Speaker: Five minutes’
time was all that the hon. Member
agreed to take. Now, he wants five
more minutes. '

Shri Kamath: For him, ten
minutes were allowed.

Mr. Deputy-Speaker: Subsquently,
he agreed that in the general discus-
sion, he would take as much time as
the other hon. Members, and in the
clause-by-clause discussion, he would
take more. -

Shri U. C. Patnaik: If you would
permit me, 1 shall give a picture of
the National Volunteer Force. I shall
not speak on the clauses. I shall say
the whole thing in another ten
minutes, during the general discussion
itself. (Interruptions.)

Mr. Deputy-Speaker: Order, order.
While discussing the National Volun-
teer Force Bill, certainly, we ought to
be more disciplined.

Shri U. C. Patnaik: We feel that
neither this Bill, nor the organisation
which has been functioning, since, I
think, May last year, has been
successful in enthusing the people.

It is true that there was a response
of about 145 per cent. Perhaps, that
was more or less a response actuated
by the Rs. 15 or so of out-of-pocket
money that the trainees got at the end
of the camp. I do not say that that
was the case with all the persons,
but at least some of the people must
have gone in because of the attraction
of Rs. 15 out-of-pocket money that
they got, besides the free food and
clothing that they got during the
camp period. We wanted about one
lakh men, and we had about 45 per
cent. more than the required number
coming forth. Selections were made
from among them, and then the
camps were started.
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[Shri U. C. Patnaik]

But then, I would like to give you
a picture of the organisation, in order
‘that you may appruciate this Bill.
In the first place, I would submit that
this organisation has not evoked
sufficient enthusiasm among the
people. We have seen so many other
organisations like the scouts’ move-
ment, the Hindustan Seva Dal, Shri
J. K. Bhonsle’s national discipline
scheme and so on, and we have seen
a sort of enthusiasm there. But we
do not find such an enthusiasm here.
For instance, in all these other orga-
nisations, some individuals are
selected to give cautions and com-
mands, and to become leaders, and
trained for leadership. The qualities
of leadership are developed in all
these organisations.

But here, just about 500 men or so
are gathered in a camp. None of them
iz given any chance to develop the
qualities of leadership. None of them
is called upon to give cautions and
commands. Even the No. 1 among
them cannot give a caution and a
command. That has been my experi-
ente. I have visited some camps, and
I have found that no one is being
given an opportunity to give cautions
and commands. The persons simply
fall in line, have some squad drill,
and so on, only. They do not
even have arms drill, or a little rifle
shooting training. Of course, they are
taught something in first aid and
hygiene, and anti-illiteracy work. But
then, we want that this organisation
should have a number of other things.

It should be able to enthuse the
people. It should help to develop
gualities of leadership at least in a
number of people. It should help the
continuation of this organisation after
the training. But what happens here
is this. You give them one month’s
training. A lakh of men are trained
per year and one crore of rupees is
spent. At the end of the training,
they go back to their villages. There
is no subsequent follow-up pro-
gramme, There is no scheme for train-
ing, for organising these people. In
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fact, in some of the camps I found
thzt even the le‘ls which should have
been communicated to the district
officer were not there. The list of
cadets who had undergone training
was nowhere available, with the
result that the trainees after one
month's training lapse back to their
villages.

Then in the training itself, they are
not trained to take up leadership in
different villages and in groups of
villages. Then there is no follow-up
scheme. In that training itself, there
is no scope for co-ordination with
developmental programmes. We were
given to understand elsewhere that
the Community Projects Administra-
tion wanted about 16 hours in the
whole month to give certain training,
so that the cadets after their training
here could be absorbed in the com-
munity projects. That means the
Community Projects Administration
will have an organisation to take up
their developmental works, to take
up their national service items and to
take up other items of service during
emergencies. The Community Projects
Administration also does not have
that advantage.

We have got to see that this orga-
nisation is so conducted, it is so
planned that the people there are
organised ‘and given the necessary
training for absorption in pational
service work. At the end of the
period, at least those who have given
their pledge for national service
work should be utilised for develop-
mental work and emergency work.

These are items which are lacking.
Of course, the military people say
that one month's training is insuffi-
cient for the trainers to train them
up for the existing programme. I
would point out that the full course
of the Territorial Army itself in other
countries is about 14 to 21 days. In
the Territorial Armies of UK,
Australia and USA, these citizen
forces who act as the second line of
defence, are given training from 14 to
21 days. Nowhere do you have more
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them that Of course, I do concede
that the standard of literacy and the
previous training of the people who
eome here and join the camps is not
as high as in other countries. But
there is also another factor, namely,
the instructers here are not of the
same standard as their counterparts
in other countries. The difficulty is
that even for a basic, rudimentary
training like that given in the volun-
teer force or the Lok Sahayak Sena,
the Defence people think that 30 days
are insufficient. In any case, if 30
days are insufficient for this ele-
mentary, basic military training here,
I would suggest that another 7 days
may be added Let the Defence
Ministry co-ordinate its activities
with the Community Project Adminis-
tration. Let the Defence Ministry call
upon that Administration to bear the
expenses of the 18 hours’ additional
training, because what we feel is that
after 30 days’ training, after expendi-
ture of one crore of rupees on these
one lakh of people, they simply go
back to their villages, and there is no
programme to utilise them. Of course,
they take signatures and pledges. I
understand that about 95 per cent. of
the cadets have given pledges for
national service. But mere taking of
pledges won't do.

There must be, on the one hand,
training for such national. service. On
the other, there must be a scheme for
utilisation of these people in various
Community and other projects. As
regards privileges, the only one
privilege is that the number one of
the 500 can come to Delhi at Govern-
ment expense on the Republic Day
and attend the parade. There must
be certain other privileges.

I had the privilege of attending the
closing functionof a camp. I request-
ed the administrative officer of the
Community Project and also some
local officers to come there. We took
the Commandant into confidence.
Immediately after the camp, we
divided all the cadets into those

g to groups of villages and
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asked the Commandant to select the
best and second best in each group.
Then °~ the Community Project
Administration, which was having a
7-day camp thereafter took the best
and second best from the {ifferent
groups and gave them additional
training, put fire-fighting equipment
in their hands, put the village service
organisation in their hands as also
other items of project work.

Of course, we have done this in a
particular project. But I would appeal
to the hon. Ministers and to the offi-
cers in charge of the organisation to
see that this is taken up on a nation-
wide scale, because I believe that
this is one of the measures that have
been taken up in this House which
could bring about an entire national
reorganisation on the right lines. We
can enthuse the entire nation. This
would be a source of unity. We are
having a sufficient number of Bills
and other items for discussion here
which tend to have disunity and dis-
integration in the country. Here at
least is a Bill which could enthuse
everybody and canalise our national
energies into nation-building and
into organising our manpower.

Therefore, I would request the
Minister that instead of treating it as
a half-hearted measure, instead of
bringing this measure after experi-
ments have been going on for three
years, he should make this Bill such
as to appeal to everybody and then
to enthuse the country. This should
be reorganised in such a manner that
he has the people behind him.

Mr, Deputy-Speaker: Any further
presentation of the picture might be
left to other hon Members.

syt segnfa o (faermaw
qfmw 7 fae fogd meaw 7 fon
faa it 99T) & e s AT
g 5w d qw gwy faar )

3 wrE v B o faw o fexal
¥ T s gy T §
s St & et g 1F W fet s
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i @ &7 WWFE } m % awdt fe oqedi ¥
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i #rf giwr 37

JATH-RET © Jg  wArH Ay
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IR AT T g F FIOT & "t §
fraar o9 & ary & grar & 7t sman ?
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fom s ar A

Jqreaw-AEET ¢ W *fed,
ST Y T ¥ IFS AT T, W9 Y
*g aw § f Fera vt qur W ?

wfercen It (weaTe wifear) -
¥ 4E, gAY AT 9T |
Mr, Deputy-Speaker: An exception

was made in the case of Shri U. C.
Patnaik.

st wadiegafa wg ;- wafed
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G (e v aer) ferdt # wrd
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st wrra wr sner (g @
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€T wY 9T W FET § owifed arfw
Mg AT EET g q¥ AE

# & Faw wq ¥ & e A 9,
wafed & o &t g, A AT gY
g g A gEL e

Shrimati Khongmen (Autonomous
Distts.—Reserved—Sch. Tribes): 1
welcome this Bill which has beemn
brought forward by the hon.
Minister of Defence. I think we all
agree that a nation worth its name
should be well-disciplined, self-
reliant and be of real wuse to the
country. For that purpose, some kind
of military training is necessary. Thie
Bill aims at giving that kind of train-
ing, and in my opinion and belief, it
is going to be even more popular
than the Auxiliary Territorial Force,
which it has replaced. Whereas the
former Bill intended to impose com-
pulsory liability for e;\"lrolment in the
Territorial Army for certain cate-
gories of employees, namely Govern-
ment servants, and employees of
specified public utility concerns im
selected age groups, this Bill seeks te
impart elementary military training to

the maximum number of civilians
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with the object of inculcating in them
a sense of discipline which is very

important, but without any compul- °

sory liability, as the hon. Ministdr
stated. I understand that this scheme
proposes to train about five lakhs of
persons, a number that exceeds the
population of the district that I come
from by one and a half lakhs. The
scheme also proposes to pay special
attention to those living in the border
areas. Coming as I do from an area
bordered by three differant foreign
countries, I heartily welcome this
particular Bill. The Bill provides
opportunities to the people who live
in those out-of-the-way, nevertheless
very important and strategic, areas to
learn the art of discipline and self-
reliance.

My only complaint against this Bill
is that a very important section of
our population has been denied the
benefit that this scheme is going to
give. I.always seem to disagree with
the hon. Minister on one point, and
that is, his attitude towards women.
I had the unpleasent occasion to dis-
agree with him two years ago when
he wanted to exclude women from
joining the Indian Administrative
Service. Today again I regret to say
that he has completely excluded
women from joining the National
Volunteer Force.

Pandit Thakur Das Bhargava:
There is no disqualification at all

Mr. Deputy-Speaker: No parti-
cular exclusion.

Shrimati Khongmen: If you read
the Bill, you will find it. I may point
out that the women of India today
Play a great and important part in
building up the country. They are
contributing their services in all
spheres of life. In Andhra, eight
Panchayats have elected women as
Chairman. In Simla, the first woman
Deputy-Commissioner has been
appointed. Women in every country
:ire connected with military organisa-

ons. ...

Mr. Deputy-Speaker: But we need
not go into the thing as to what
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women can do in this world: Let us
confine our attention to this Bill.

Shrimati Khongmen: I do not want
to go into the clauses at this stage.
When I was reading the Bill, I was
very happy that they have stated
“citizens of India”. I suppose it
means that women are included—
generally they are included in the
term “men”. But later on if you
read the Statement of Objects and
Reasons, you will find that “All able-
bodied male citizens between the
ages of 18 and 40 are eligible to join
the National Volunteer Force”. The
word ‘male’ is stated here. I believe,
therefore, that women have been -ex-
cluded. If it is not so, I shall be very
happy.

Mr. Deputy-Speaker:  She should
be happy that women are not ex-
cluded in the actual clauses, though
in the Statement of Objects and
Reasons they might appear to have
been excluded.

Shri Kamath: See objects to the
Objects.

Shrimati Khongmen: In clause 5 it
is stated—*"Any citizen of India not
below the age of eighteen years and
not above the age of forty years may
offer himself for enrolment as a
volunteer....”

Mr. Deputy-Speaker: Let us await
the answer of the hon. Minister about
this.

Shri Gidwani (Thana): That will
save discussion by women members if
the thing is set right now.

The Minister of Defence Organisa-
tion (Shri Tyagi): While it is con-
cluded on all hands that what women
can do is not possible for men to do,
in this case....

Shri Eamgth: And vice versa

Mr. Deputy-Speaker: That ques-
tion might be answered straight if
there is a straight answer.

Pandit Thakor Das Bhargava: May
I raise a point of order? A few days
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[Pandit Thakur Das Bhargava]

back when I referred to one of the
Ministers and said that an adminis-
frator, woman behaves more sternly
than a man, objection was taken by
the hon. Minister and the Chair was
pleased to point out that no special
reference should be made by any
Member to the special qualities of
women. 1 beg of you not to kindly
allow this type of discussion. ..

Mr. Deputy-Speaker: This is ex-
actly what I have done; I have asked
for a straight answer.

Shri Tyagi: In this Bill the inten-
tion is to give training to men only.

Shri S. S. More (Sholapur): Is the
intention embodied in the terms of
the clauses? Whatever is stated in the
Statement of Objects and Reasons
will not become relevant when it
becomes an Act.

Mr. Deputy-Speaker: That is all
what the hon. Minister has said.

Shrimati Khongmen: Women
should also be included in this.
Women in every country are connect-
ed with military organisations. Even
here in India during the war, many
of our sisters volunteered their
services. Even now we have the
women's wing of the National Cadet
Corps where we have so many young
women and girls, and there is no
reason why we should not have a
wing for women in this scheme also.

The object of the Bill is not the
defence but fo kindle the spirit of
discipline and self-reliance. I think
women as much as men need this.
The Scouts, the Girl Guides and the
Bulbuls are doing very good work and
in General Bhonsle’s scheme I find
that women and girls are taking
an active part in the scheme and they
are giving cautions and commands
very efficiently. In the past women
took an active part even in the
fighting services. We had in India a
corresponding Joan of Arc who com-
manded an army of men and did the
work most efficiently. I may inform
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the House that during the Burmese
invasion, in my part of the country
when many of our men were killed,
the women took up arms, took their
bows and arrows and drove away the
enemy from that part of the country.
In the Far-East Netaji Subhas
Chandra Bose had organised the Rani
of Jhansi Regiment. When we have
this scheme of training for drill and
discipline, I do not see any reason
why women should be excluded.
Moreover, this is not geing to be a
compulsory training. I also understand
that this scheme, in addition to other
things, is going to give elementary
military training and also conduct
literacy drives among all recruits. If
that be so, may I ask who is more
suitable for this kind of work? Prob:-
ably women may be more useful in
this aspect.

I hope the hon. Defence Minister,
Shri Tyagi, will recall his broadcast
on the eve of the Territorial Army
Day on November 20, 1954.

When he said:

“,.though as a nation, India
was wedded to peace and follow-
ed the policy of friendship and
goodwill to all, India had to re-
main prepared to defend our
hearths and homes, if the neces-
sity arose. Hence, 1t was the
duty of every Indian..

1 include women also in the term
‘{Indian’.

....to do his -bit for the
defence of the country. For this,
we-must build, *as soon as possi-
ble, an adequate manpower...."”

I interpret it to include ‘woman-
power’ also.

....reserve of trained person-
nel who, in peace; should carry
on their normal avocations, but
during an emergency should be
available for the service of the
nation. The Territorial Army is
intended to be such a reserve.
Those who join this force are not
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likely to be called up for military
service except in times of emer-
gency. I say this to reassure all
prospective candidates that enrol-
ment in this Force will not inter-
fere with their normal ecivil
avocations.”

So, 1 appeal to the hon. Defence
Minister to amend the relevant
clauses of this Bill so that the women
of our country may be able to take
advantage of this training.

Shri Bhagwat Jha Azad: rose

Mr. Deputy Speaker: ] hope Shri
Patnaik and Shrimati Khongmen
would be taken ag exceptions. Now,
the hon, Members will confine them-
selves to the time-limit that we
have imposed on ourselves.

Shiri Bhagwat Jha Azad: After a
long time the hon. Minister has been
good enough to bring forward this
Bill in this House, There is a de-
mand in the country for military
training on a wide scale and it was
very strongly voiced in this House
also. Very recently, the Punjab
Government adopted resolution in its
legislature for this. There are other
State Governments which wish that
this should be introduced on a large
scale, Seeing things round our
frontiers and in our corners and also
in the world, our Defence Minister
rightly emphasised, whether it is the
Dehra Dun military school or whe-
ther it is the Naga Hills or some other
place in the south, that he relied
more upon our moral force rather
than on our military strength. None-
the less, the fact remains that, if
aggressors come, we have to be ready.

By no means do I mean that our
army is in any-way less efficient than
the others, There are brave men
for whom we have got respect. In
this atomic age, wars have taken an
entirely new shape and are fought on
entirely new techniques. So, it all

nds upon how we organise our
second line of defence. We know
that atomic war has, till now, pro-
bably no defence, We see in our
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country indiscipline among our young
friends; it is growing. We must have
some scheme to curb this sense of im-
discipline, It ig stated in the State-
ment of Objects and Reasons that this
scheme has that end in view. It is
also stated that it will help us in giv-
ingusa sense of security, self-reliance
and national service.

I feel that this Bill is nothing but
a routine affair, I agree that the
objectives put in here are laudable
but I feel that this will not go a long
way to achieve what we wish in this
country. It is proposed to train one
lakh of -people per year. It has also
been stated here that it will be co-
ordinated with the national extensiom
service and other programmes, We

- know that in the Second Plan, the

entire country will be covered by this
extension service. The training of a

- lakh of people every year will in no

way meet the necessities or the de-
mands of the situation. It is merely
a routine affair in the sense that it
will not appeal to the masseg in gene-
ral and they will not feel enthused
over it, I say so not in any way to
belittle what has been done or what
is sought to be achieved. We should
have legislation which would cover
all students and which would make
provision for the military training of
at least the students in the schools
and the colleges. They are willing.
So far as I can know their minds,
they are only too eager to have this
training. Provision are likely to be
made in Punjab. The Bihar students
are eager and I know that, if there is
provision, they would have joined.
Even leaving aside the non-students,
there will be a vast number who will
be willing. This Bill does not go far
enough. It accepts the principle of
national service, self-discipline, etc.
The provisions here should be widen-
ed and we should have a target of
much beyond this one lakh. Then, it

. will be a double blessing. Our

country will be prepared for an
emergency—God forbid—in case of a
war or some such thing and secondly,
it will -also curb the indiscipline
among the students.
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The provisions here should be
widened so far as the womenfolk
are concerned. However disciplined
and organised your menfolk may be,
if they have to face an unorganised
and indisciplined home, all that wyou
do will be futile and fruitless, There-
fore, I support what Shrimati Khong-
men has said. There is the national
diseipline scheme of Shri Bhonsle and
we see what women are canable of,
So, we should readily agree to accept
the suggestion of Shrimati Khongmen
and include women also. With these
words, I support this Bill. I welcome
this Bill but I feel that it is a routine
affair, Otiher features should be in-
troduced in this BillL. That can be
done by widening the scope and not
by fixing the target at one lakh,

Mr. Deputy-Speaker: Shri Kamath,
The hon. Members should rise in
their seats if they are eager to speak,

Shri Eamath: I had risen more than
once.

Mr, Deputy-Speaker: If the hon.
Member is unsuccessful when he first
rose, he should try again.

" Shrl Kamath: I always do, Sir,

I am racing against time and so, 1
shall merely state the points without
elaborating them. I am glad that this
Bill has been sponsored by the
Defence Minister, I would only sug-
gest to him that he should take care
to see that the authority that is
sought to be taken by this Bill and
the various provisions here should
not be harshly enforced or abused in
practice. I would like the Minister
to say that there would be no com-
pulsion of any kind in any matter,
whether it is for earthquake relief or
flood relief work where a volunteer
is asked to serve, I want him to
say that there would not be any com-
pulsion and it would be purely
voluntary service. In this connection
may I invite his attention to clause
8 of the Bill wherein it is said:
‘“while undergoing such training shall
perform such duties”. The meaning
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of the word *“shall” is I suppose,

Mr. Deputy-Speaker: There is com-
pulsion so long as he is in training.

Dr. Katju: So long as he is in camp.

Shri Eamath: That is all right. May
I then refer to the pledge that is
embodied in this little brochure?

The Miuister of Defence Organisa-
tion (Shri Tyagi): That is after the
camp,

Shri Kamath: In this Progress of
the Lok Sahayak Sena there is refer-
ence to the pledge.

Dr, Eatju: That is a purely volunt-
ary thing.

Shri Kamath: The pledge is: *“I
solemnly affirm that if I am called
upon to serve my country I will res-
pond to such call and make every
endeavour to be of service, in what-
ever way I can.” Then, here it is said
that each trainee is to be encouraged
to sign a pledge. I want to know
whether this provision in this bro-
chure is of any effect, if it is mnot
sought to be made compulsory, A
pledge can be made compulsory. It
can be said, after all it is in the ser-
vice of the country, so why not make
it compulsory? A pledge need not be
voluntary and it can be made com-
pulsory. A voluntary may be asked
to serve in any capacity. I am sure
that is the object of this National
Volunteer Force. However, young
men—and, may I say, young women
also—may be encouraged and also
made to give a pledge—not an oath
on affirmation, which is different—
that they would serve their country
as they grow up.

I would only invite the Minister's
attention to one or two other aspects
of this Bill The punishment for
misconduct or misbehaviour is pro-
vided in clause 8 of the Bill. I find
there is no provision for any appeal
The trial is summary and the punish-
ment is also summarily to be ward-
ed. There is no provision for any
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appeal against those orders. 1 feel
that some provision for an appeal
should be made in the Bill

Then, as regards trainers for these
camps, I would earnestly request the
Defence Minister to see that ex LN.A.
personnel should be enlisted for
training work in these camps, There
have been so many questions in this
House and so many of my friends
like Dr. Suresh Chandra, Shri Bhakt
Darshan are interested in solving the
unemployment problem of the exr
IN.A. personnel. The Minister has
been content always with saying that
the Government respects and honours
these men. But their unemployment
goes on unabated and there is no re-
liel for these unemployed. I would,
therefore, suggest that these ex IN.A.
personnel, who have faced the rigours
of battle under very adverse condi-
tions, might be usefully employed in
these camps.

The National Discipline Scheme of
General Bhonsle, former General of
the IN.A. and Chief Staff of Netaji
Sobhas Chandra Bose, who has geen
war, military life and military dis-
cipline in war, and peace has been
referred to very favourably and sym-
pathetically by my friends here. It
i working very well in the Punjab,
in PEPSU, in Delhi, in Bombay, in
Saurashtra and in West Bengal also.
1 would suggest to the Minister that
thought may be given to this matter
and to see whether that scheme could
not be dovetailed into thiz National
Volunteer Force Scheme. If it is not
possible, a separate Bill may be intro-
duced to put it on a statutory basis—
the National Discipline Scheme
which is working very well in various
parts of the country,

One last point, Sir, and I have done.
This Force was originally called the
Auxiliary Territorial Army, it was re-
named as Auxiliary Territorial force
and finally the National Volunteer
Force. In Hindi it is now called the
Lok Sahayak Sena. It should have
been translated differently. “Auxiliary”
perhaps means “Sahayak”, but
“National Volunteer® should be
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translated differently. It could have
been called “Rashtriva Swayam
Sevak”, This is the correct transla-
tion in Hindi. I do not object to it,
but that might perhaps import some
other significance. That is why it is
not adopted.

Then there is one other point. This
Bill was introduced in this House last
November. Luckily it has come up for
discussion today after the interven-
tion of the Prime Minister himself.
Meanwhile a lot of expenditure
has been incurred without the
sanction of the House. Of course, we
do not grudge that expenditure, but
this sort of attitude to the House,
and this habit is growing. This prac-
tice of incurring expenditure without
the sanction of the House has been
repeated again in this particular case.
This Bill could have been disposed of
last November. These two hours
could have been easily found even in
the last session so that Government
need not have incurred any expendi-
ture without the sanction of the
House.

Lastly, I hope these volunteers will
not be asked to work, particularly as
it is said they will be asked to work
in the community projects and deve-
lopment works, for the ruling Party.
T have heard reports not about thesa
volunteers, but about Gram Sevaks
and Gram Sevikas being asked to
work for Congress Party—the ruling
Party—in the elections.

Shri B. D. Pande (Almora Distt.—
North-East) They are not.

Shri Kamath: You may say so, but
I have got different reports. I hope
these volunteers will not be used for,
what shall T say—I would not use
strong words; I would have said
‘ignoble purposes’, but I shall not
say that—that purpose at all

Bhri L. Jogeswar BSingh (Inner
Manipur): Mr. Deputy-Speaker, Sir,
I welcome this Bill. The Bill has
imposed no compulsion and it has got
the characteristic of a simple volunt-
ary thing. )
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rShri L. Jageswar Singh]

1 want to touch upon only a few
poirts. First of all I want to say that
the provision relating to age must be
changed. From 40 years it must be
changed to 45. Some time back Shri
Tyagi issued a circular to all Mem-
bers of Parliament asking them to
enrol themselves and become mem-
bers of the training camps. But, be-
cause the required number was not
available, the proposal was dropped.
In that circular the age-limit was
more than 45 and I was in that cate-
gory. According to this Bill, I am not
in that category. I want to become a
volunteer and I would say that men
like me should be included in this.
Therefore, the age-limit should be
raised from 40 to 45.

Another point is about the sugges-
tion made by Shrimati Khongmen. I
oppose her suggestion. Women can-
not do anything in an emergency
with babes in arms. For all intents
and purposes it is not a feasible pro-
position.  Therefore, 1 oppose her
suggestion that for emergency pur-
poses women should be* recruited.

2 pM.

Regarding payment of remunera-
tion during the training period, 1
would suggest that thosg who are not
able to afford the expenditure should
be given the money to meet their
expenses, because no person can work
without any remuneration being
paid. This is an important aspect
which should be kept in mind, be-
cause the success of the scheme would
to a certain extent depend upon this.

As far as possible the training
camps should be located near the
community project areas. Our com-
munity project areas are ‘humming
with national activity. So, if we
open our camps near the community
project areas this volunteer force
will do a lot in promoting our nation-
building programmes.

This is a purely voluntary scheme

and there is no element of compul-
sion. It is also quite in keeping with
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the peaceful pature of our foreigm
policy. I, therefore, commend this
Bill for the acceptance of the
House.

Shrimati Ammu Swaminadban
(Dindigual): Mr. Deputy-Speaker,
Sir, I am very happy indeed that
the hon. the Defence Minister has
brought forward this Bill before the
House. It is a very important mea-
sure that we are discussing today.
The object of the scheme as stated
in the Statement of Objects and Rea-
sons is—

“For imparting military training
to the members of the public with
a view to inculeating among them
a sense of discipline, security and
self-reliance and interest in nation-
al service.”

Now, the women of India are tak-
ing part in all the national services

"of this country and they also need a

sense of discipline. While the train-
ing is called military training, the
chief object, I see, is to give such
training for bringing about discipline
and patriotism and to make them
take more integest in national ser-
vice. I, therefore, feel that there is
no reason why women are not includ-
ed in the scheme. I do not wish to
enlarge on that, because my hon.
friend Mrs. Khongmen has already
spoken about the work that women
are doing and they should also be
taken in such national schemes as
the National Voluntary Force.

With regard to the training camps,
as my hon. friend Shri Patnaik said,
500 in each camp for a month is too
large a number. While 1 agree that
at least a lakh of people should be
trained every year, I feel that 500 in
a camp may be rather a large num-
ber for them all to get the proper
kind of training. Training is impart-

“ed only for one month. I feel it

would be better if 300 are taken in
each camp and more camps are start-
ed. I do not know what the financial
commitment would be if the number
is reduced from 800 to 300 and more



4747 Natiomel Voluateer

number of camps are to be run.

1 am glad that the hon. the Defence
Minister has already said that these
camps will not be started in commu-
nity project areas alone. While the
community project and national ex-
tension service areas may be good
because they may have more facilities
than other areas, I feel that there
should not be any hard and fast rule
with regard to having these camps
only in community project and
national extepsion service areas.
People who do not have either of
these projects in their areas should
be given a chance to have at least
such camps, so that they may be en-
thused over such national work.

I also feel that the follow-up is not
enough. After one month’s training
what happens tg them? I do not know
whether even records are kept of
those people who have been training
and whether they can be called up at
any timein connection with their
service to the country which I am
sure they will be happy to give. Who
keeps such records? I think it is a
very important part of the scheme.

Shri Tyagi: Records are kept.
Shri U. C. Painaik: Not always.

Shrimati Ammu Swaminadhan: I
am happy to know that records are
kept, because I feel there should be
some follow-up. Some of them may
like to have military training in the
territorial army and I feel they
should perhaps be given a slight prio-
rity over these who have had no such
training.

1 am very happy that this Bill has
come up now, because our Yyoung
people want training in discipline and
in civic sense. These are two very
important things that our young
people should have—and if I may
say so—older people also I think for
that reason, alone, if for nothing else
such a scheme is very necessary. But I
am not quite happy about the word
“military” all the time, because I
do not know whether that means
giving training also in shooting and
such activities as fighting. We have
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the Territorial Army; we ha

people who come into this scheme.

I hope the hon. the Defence Minis~
ter will consider seriously the ques-
tion of having smaller camps, not
500 in number, and more camps all
over the country and I am sure there
will be a large number of young peo-
ple who will take advantage of this,
because I feel that people need such
training and they will certainly be
very happy to have it. I am sure if
women are made eligible they will
certainly come forward in large
numbers, as they have done in the
case of the National Cadet Corps.

Pandit Thakur Das Bhargava: May
I put one question at this stage?
Shri Tyagi said that records are being
kept. May I just ask him what kinds
of records are kept and for what
purpose? The whole training is finish-
ed in thirty days and there is no fol-
low up according to this or the
previous Bill

Shri Tyagi: Lists are maintained
and registers are, kept with the Dis-
trict Magistrate of the place where
the camps are held. The State Gov-
ernments have been approached and
they have agreed to call them wup
whenever they are needed. Such acti-
vities are always conducted by State
Governments and therefore records
are maintained by them.
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[English translation of the above
Speech]

Th. Lakshman Singh Charak (Jam-
mu and Kashmir): Sir, I wish to
point out a few things while welcom-
ing the present bill moved by the
Hon. Minister and the objects stated
therein,

As regards organising the National
Volunteer Force in the country, we
have been feeling its dire necessity
because since the time when India
became free we have not been able
to pay as much attention towards this
as we did towards other aspects. It
has been felt since long that a sense
of discipline should be inculcated am-
ong the youth in schools and colleges
and the villagers, and some program-
me should be chalked in this con-
nection. I am very happy that Gov-
ernment have brought forward this
before the Lok Sabha to meet this
demand. It would have been still
better had it been brought two or
three years ago. 1 am glad that the
House has so enthusiastically receiv-
ed the bill and that the bill would
soon become the law of the land. It
will add to our happiness if the
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Ministry of Defence shows the same
enthusiasm in implementing the
provisions of this bill. Some of the
speakers today, especially my friend
Shri Kamath, have objected to the
word “shall”. The primary lesson in
descipline, whether it is to be im-
parted to a man from city or to a
villager, to a school boy or a college
student, is that they should learn to
obey. If one is scared of the very
mention of the word ‘order’ there is
no hope of the people of the country
benefitting by any scheme of incul-
cating descipline through any orga-
nisation, be it an educational insti-
tution or a military one, women have
demanded that they should also be
included in the scheme. It is a good-
idea. But I contend that because it
is a new experiment, it would be bet-
ter if ladies waited for four or five
years. These days the working of
the National Cadet Corps is excellent.
Similarly Auxiliary Cadet Corps is
also working excellently. But the
field of the present scheme is very
vast and we are notices in the sphere.
Let us see whether we are successful
in our endeavour or not.

Some of my friends have objected.
to the word ‘Military’. They say
that when we have the regular forces
and an auxiliary force, what is the
use of having more army. In this
connection I humbly submit that if
we take into account the population
of India the forces we have, are not
sufficient.  Our borders extend from
Ladakh to the sea coast. ~We have
not sufficient forces to guard these
borders, nor does our economic posi-
tion allow us to have a big army.
Thus we have no alternative but to
have a first line of defence, a second
line of defence and a third line of
defence. The third line of defence
can also be a good force consisting of
persons who are prepared to lay
down their lives for the country in
times of emergency. 1, therefore,
contend that the training provided in
this measure is useful. It would not
be the right training but people
would learn the judgments of mili-

tary training.
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[Th. Lakshman Singh Charak]

Moreover, it is also essential to
maintain a record of persons who re-
ceive trainings. If some of those per-
sons are called up to receive training
every year it will be advantageous
and we will have instructors from
among them. Moreover when they
return to their villages they will be
able to establish their leadership.
Mere inclucation of discipline is not
enough, unless youngmen are trained
who are able to lead the people, who
can organise them and carry out the
schemes in the camps.

I have heard that the military in-
structors who are deputed do not
languages of many places and conse-
quently difficulties arise. I would
suggest that LN.A. personnel who are
inclined towards this work and are
experienced should be deputed for
this work, or this work may be as-
signed to old military hands who
know the language of a particular
area. It is not necessary that men
from regular forces be deputed to
impart training. Only men knowing
languages spoken in Madras should
be sent to the villages of that state
to train the people. By adopting
* this method we can be more success-
ful

1 wish to make a few other points
as to what we should bear in mind
while imparting training. In the
Rehabilitation Department little boys
.and girls are receiving training under
General Bhonsle’s scheme. Some of
us had a chance to see that and we
appreciate that LN.A. people have
infused a real spirit in those child-
ren. Anybody may go and witness
that such a spirit is essential for the
progress every-where in the world
Sometime back we had a discussion
on this subject in this House. Du-
ring that discussion I said that we
should make endeavours to coordi-
nate the work, enthusiasm, and
spirit of General Bhonsle and LN.A.
personnel and utilize them in defence
forces. Hindustan Scouts organisa-
tion and Bharat Sewak Samaj are
also working on the same lines. In-
.dia has never lacked in physical and
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military strength and intellectual
qualities. The only deficiency which
has been observed is that there has
been no coordination. Everybody
works his own way and wants to get
the credit. If we put in united eff-
orts to win for India and to organise
its inherent powers so that in emer-
gency, we have an organised force
then only can we achié¢ve success.

I think that our Defence Ministry,
N.C.C. and A.C.C. have done a great
work. Defence Ministry is in a
position to co-ordinate the work of
all such organisations. The only
question is how this can be achieved.
The Government and cabinet can de-
cide the programme for such co-ordi-
nation. But to prepare separate
schemes and spend money on them i
not useful. It is very necessary to
have a co-ordinated scheme.
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Dr. Suoresh Chandra (Auranga-
bad): Everybody in this House has
welcomed the object of this Bill, I
feel that though the object is laud-
able, the Bill has been brought in a
loose and haphazard manner. I have
the feeling, unfortunately, that the
Government here is in a mood to
bring all kinds of legislation without
giving proper thought to the conse-
quences of the implementation of
those Bills.

In this Bill, the object is very la-
udable. Nobody can deny that there
is need for inculcating a sense of
discipline, security and self-reliance
and interest in national service. It
is very essential and something of
this kind is also being done in the
N.CC. in the schools and colleges.
As far as this Bill is concerned, it is
too vauge, it is not clear. This Na-
tional Volunteer Force Bill is for
imparting military training to the
members of the public. I under-
stand that there is no provision for
imparting real military training to
the people. This phrase “military
training” does not seem to be very
correct.  Therefore, I would like to
know exactly from the Minister whe-
ther it is provided in this Bill to give
real military training to the national
wvolunteers who will be recruited.

Other Members, including Shri-
mati Swaminathan, pointed out the
importance of civic sense and discip-
line in the country; No country worth
the name can maintain its honour
and its independence and security
without inculcating discipline, civic
sense and love for the country.
These things are very very import-
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ant. I know in Germany they had
the Hitler Youth Movement, which
was built on fascist lines. But, it
was this movement which in the last
stage of the fight for their independ-
ence stood by Hitler. Even the mili-
tary people had lost their ecourage
and were almost in a defeatist mood.
It was the Hitler Youth Movement
which fought in the streets of Ber-
lin with courage and discipline.
Therefore, there is a great need for
discipline and civic sense, but it is
necessary to have some kind of a
co-ordinated measure for this pur-
pose. Simply by passing this Bill
and bringing some people together
without giving them proper training.
I think the purpose will not be served.
This will not serve the purpose which
is sought to be served by this Bill. We
already know that N.C.C. is a very
good scheme, but, unfortunately, with
the little experience I have, I find that
even our military officers who go there
for imparting training do not take it
very seriously.” So, the enthusiasm
which it seeks to create in boys and
girls is not there. Therefore, before
we pass the National Volunteer Farce
Bill or start some other training ser-
vices, it is necessary that whatever we
have got in this country must be
strengthened and made efficient. I
am sure there will be no use in pas-
sing this Bill or having these camps.
By this you will not be able to give
that kind of discipline which we need
in this country.

I think this is not time to bring in
women also in this Bill. To start
with, let us have only men to whom
discipline and love for the country
may be imparted; then only we can
think of women. Otherwise, there is
the chance of creating indiscipline
among the men. I would request the
Minister to give an answer to these
questions. Let us take this very
seriously and not for the sake of show-
ing to the people that we are having
& National Volunteer Force, N.C.C.
and so on without any coherence and
co-ordination. I would like that
there should be one scheme and that
scheme should be implemented in a



[Dr. Suresh Chandra]

proper manner, so that the effect of
that scheme is realised by the people
of his country. Simply saying that
every able-bodied citizen may volun-
teer will have any meaning, unless it
is taken wvery seriously.

Dr. Katju: Mr. Deputy-Speaker, I
shall be very short. My hon. friend
Shri Kamath said that the Lok Saha-
yak Sena should have been started
after this Bill had been passed. Hon.
Members will notice that this Bill was
introduced in the House as early as
September, 1955.

Shri Kamath: That is what I said.

Dr. EKatju: But for the congestion
of work, this would have been pas-
sed. I was myself anxious that it
should be gone through.

So far as the point taken by Dr.
Suresh Chandra is concerned, he may
take it from me that we want to make
this organisation and this force, the
Lok Sahayak Sena as efficent as we
possibly can. I shall ask him to take
the trouble of visiting the next camp
which may be nearest to his place of
residence and spend a little time
there. Then, I am sure he will from
the judgment that the training is good,
is keen, is enthusiastic and the' people
who wish to take part in it wish to
take advantage of it as much as pos-
sible. It is military training in the
sense that they are taught drill, shoot-
ing, marching and there is military
life for one full month, all the 24
hours.

I should like also to say that the
Bill does not contain any limit as to
numbers, I am hopeful that if this
succeeds and if there is a general de-
sire to extend the number from one
lakh to two or three lakhs, this House
will certainly provide the funds so that
it may be carried on. An hon. Mem-
ber suggested that the size of the
camp should be reduced. That would
not be possible. We want to have
community life; we want to have a
general organisation. Five hundred
is about the numbe}-.

I will not say much about the pro-
priety of including women. That is
a matter on which opinions can differ.
I think the correct solution was point-

‘ed out by Dr. Suresh Chandra that we

just make a beginning and wait and
see how that fares. Please remember
that after the age of 22 or 23, general-
ly women become householders and
then they have the added domestic
responsibilities. There are babies and
children to look after. I do not want
to complicate matters. If our ex-
periment succeeds, if there is a gene-
ral desire, it can be done. There is
no harm. It is important to remem-
ber that the number of girls’ institu-
tions is increasing and girls’ colleges
are increasing. I notice with my own
eyes that girls are very keen to enrol
themselves as girl guides and they do
very well there. That is an outlet
for their military energy.

So far as the pledge is concerned,
this is an absolutely voluntary pledge.
I do not want to say anything. I won-
der whether it has got any particular
compulsory meaning in it. It is real-
ly a pledge which says, I solemnly
say, if I am called upon to serve my
country—where, when that is all left
indefinite—I will respond to such eall
and’' make every endeavour to be of
service in whatever way I can.

Shri Kamath: Very vague.

Dr. Katju: That is very vague. It
is not part of the Bill. It has just a
sort of a moral persuasive effect
about it

Some other points were taken and
we shall deal with them when the va-
rious amendments come along. But,
I should like to assure generally that
the object is to make the organisation
run as efficiently as we can. Delibe-
rately the Act is general so that we
may be able to make rules from time
to time as our experience grows and
we receive suggestions from the peo-
ple interested. Shri Kamath raised
a minor point about punishments. I

‘may inform him that it is proposed in

the rules to provide for an appellate
authority: not a writ in the Supreme



Court, but an appeal from one military
authority to a superior military
authority.

I will not take the time of the House
any further. I hope the House will
proceed to consider the Bill.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for
the constitution of a National
Volunteer Foree for imparting
military training to citizens of
India, be taken into considera-
tion.”

The motion was adopted.
Clause 2—{Definitions)
Shri U. C. Patnaik: I beg to move:
Page 1, line 16—

add at the end: —

“or ahy other officer or office-
bearer of the Lok Sahayak

Sena selected by the appro-

priate authority from among
the volunteers”

Mr. Deputy-Speaker: The question
is:

Page 1, line 16—
add at the end:—

“or any other officer or office-
beared of the Lok Sahayak Sena
selected by the appropriate autho-
rity from among the wvolunteers.”

The motion was adopted.
Mr. Depuiy-Speaker: The question
is:

; “That clause 2 stand part of the
Bi_'l_'l.u
The motion was adopted.
Clause 2 was added to the Bill

Shri Tyagi: What about those am-
endments which have been given no-
11ce of by Dr. Katju?

Mr. Deputy-Speaker: Nobody says
that he moves.

Shri Tyagi: They may be taken as
moved.

(o
Dr. Katju: They are p&-ez v?{er’bal

Shri Kamath: They have to be
moved and accepted by the House.
They have not been moved.

Mr. Depuiy-Speaker: There is no
amendment by Dr. Katju to clause 2.

Shri Tyagi: I refer to these am-
endments which have been given no-
tice of by the Minister.

Mr. Deputy-Speaker:
have to be moved.

Dr, Katju: Clause by clause?

Mr. Deputy-Speaker: Yesd. Clause
by clause they will have to be moved.

Dr. Katju: You have not yet re-
ached that stage?

Mr. Deputy-Speaker: Not so far.

Clause 3— (Constitution of the Na-
tional Voluteer Force).

They will

Mr, Deputy-Speaker: Hon. Mem-
bers who have already spoken will
only move the amendments.

Shri Kamath: I beg to move:
Page 2, line 3—
add at the end:

“for the purpose of imparting
military training to the members
of the public with a view of in-
culeating in them a sense of dis-

cipline, security, self-reliance and
interest in national service.”

I seek to incorporate in this clause
what is contained in the Statement of
Objects and Reasons. I have taken
this bodily from the Statement of
Objects and Reasons. I hope the hon.
Minister cannot have any reasonable
or valid objection to this amendment.
It only seeks to incorporate his own
statement in this clause.

Dr. Katju: This is mentioned in
the Statement of Objects and Reasons.
I think it should not come into the
Bill itself because the preamble says
that the object is to impart military
training. I am wvery sorry, I am un-
able to accept the amendment,
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Shri Kamath: Objection on merits?
Mr. Deputy-Speaker: The question
is:
Page 2, line 3—
add at the end:

“for the purpose of imparting
military training to the members
of the public with a view to in-
culcating in them a sense of dis-
cipline, security, self-reliance and
interst in national service.”

The motion was negatived.
sMr. Deputy-Speaker: The question
Is:

‘That clause 3 stand part of the
Bill"”

The motion was adopted.

Clause 3 was added to the Bill.
Clause 4— (Establishment of Camps)

Mr. Deputy-Speaker: Clause 4.
Are there any Government amend-
ments?

Dr. Katju: No.

Mr. Deputy-Speaker: Ahy other
amendment being moved?

Shri D, C. Sharma (Hoshiapur): I
have an amendment.

Mr. Deputy-Speaker: He can move
it. He has not so far spoken. He
can also speak for five minutes.

Shri D. C. Sharma: I beg to move:
Page 2, line 6—

add at the end:

“Such camps shall be set up at
conyenient places and. wherever
possible in the vicinity of Commu-
nity Projects, N.E.S. Blocks and
educational institutions.”

I welcome this Bill.

Mr. Deputy-Speaker: The Bill has
already been welcomed and decision
taken that it may be considered.

Shri D. C. Sharma: But, I must
say that this Bill suffers from confu-
sion of thought and confusion of
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aims, I have been asking myself this
question whether this Bill is going to
have a new variety of boy scouts or
a new variety of seva samiti or a
new variety of wvoluntary agency. I
have found that in this Bill, there is
nothing which can enthuse the Indians
so far as the aimes are concerned,

Shri Raghubir Sahai: On which
_amendment is the hon. Member speak-

ing?

Shri D, C, Sharma: I have been
given five minutes and I am going to
make use of those five minuteg to

the best of my advantage, not your
advantage,

Mr. Deputy-Speaker: There is one
thing I might bring to the notice of
the hon. Member. If the hon. Mem-
bers who have amendments to their_
credit or in their names help us in
going through the second stage hur-
riedly, then we might take up all
those general things in the third
stage, but so far as amendments are
concerned, we will have to confine
ourselves to the amendments,

Shri D, C. Sharma: I shall resume
Iy speech in the third reading stage,
but what I mean to say is that the
average expectation of life in India
has increased during the 1last ten
years or so, and it is increasing,
Therefore, I think the age limit of 40
has been put in accordance with the
calculation that prevailed so many
years ago. I would therefore say
that the age limit should be increas-
ed

Dr. Eatju: I am unable to accept i.
The age of 40 is really an extended
age for this purpose,

Mr, Deputy-Speaker: The question

is
Page 2, line 6—
add at the end:

“Such camps shall be set up at
convenient places and wherever
possible in the vicinity of Com-
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munity Projects, N.E.S, Blocks and
educational institutions.”

The motion was negatived.

Mr, Deputy-Speaker: The question
is:

“That clause 4 stand part of the
Bill‘l

The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to the Bill.

Clause 6— (Duties of votuMe&x)

Shri Raghubir Sahai: I beg to
move:
Page 2—
after line 17, add: .
“Provided that his services

may be requisiticned in times
of emergency such as flood,
earth-quake or disturbed condi-
tion of law and order in an affect-
ed area.”

In support of this amendment of
mine, I would like to say that until
and unless we make use of the ser-
vices of a volunteer who has been
given training for 30 days in a
camp, it would not be proper to set
up such an organisation and to incur
so much of cost. The object with
which this Bill has been introduced
hag been hailed by every one of us.
It is to inculcate self-discipline
amongst the people of this country.
We know to our regret that although
as a nation we may posses very
many virtues, national discipline is
not one of our virtues, and I believe
the hon. Defence Minister introduced
this Bill with a view to create that
sense of discipline in our nation. It
is really a very laudable object. I
wish that when our adults and
Young men have been given this kind
of training in ‘those camps, their
services are utilised. We know to
our regret that in times of emergen-
cies—and so0 many emergencies
occur in our country; there are
floods, there are earth-quakes, there
are disturbances of law and order—
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our people find themselves helpless.
They find themselves quite at sea
with the consequence that the period -
of distress increases. Where will be
the harm if these trained people are
requisitioned and are allowed to
work there?

I wag simply amazed when the
learned Defence Minister said that
he did not want to introduce any
sense of compulsion. The compul-
sion is in the sense that they would
not be called in for military services.
If a country invades us, these volun-
teers may not be called. That I can

-understand, but in times of emer-

gency if their services are requisi-
tioned is that compulsion? As my
hon. friend Shri Charak said in any
enforcement of discipline, there is
some amount of compulsion and if
after this training you do not want
to make the services of these young
men available for meeting emergen-
cies, then I do not know for what"
purpose you are training them.
There should be such a definite pro-
vision.

Supposing you send for those
people to meet and face an emer-
gency and some of them do not turn
up, do not punish them. If they can
offer an excuse, do not punish them,
When a notice comes from the Gov-
ernment or from the military depart-
ment after they have obtained this
training, there would be very few

. people who would be prepared to

disobey that notice. So, I wish that
the hon. Minister consider the Yeasi-
bility of accepting this amendment,

One more point and it is this. In
U. P. some years back a movement
known as Prantiya Raksha Dal was
established. I suppose the hon. De-
fence Minister was then our Law Min-
jster in U.P. and during his time this
scheme was started. That generated
at Jot of enthusiasm in that province
and we were really grateful to the
Government for having ihtroduced
that scheme, but to our regret we
find that the entire Prantiya Raksha
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[Shri Raghubir Sahai]

Dal scheme has gone to dogs now.
Why? Because we did not follow it
up. We did not introduce measures
to utilise the services of those people.
I wish the same sort of experience
may not be repeated in the case of
this laudable Bill. Therefore 1 com-
mend my amendment.

Shri Kamath: 1 beg to move:
Page 2—

after line 17, add:

“Provided that such duties
or such obligations shall not be
inconsistent or at wvariance with
the purposes for which the force
has been constituted.”

This is by way of abundant cau-
tion. I am aware that standards
have been very high among the
officers and other ranks , of our
armed forces though there have
been a few disconcerting incidentsin
recent years, but we have heard
complaints in the civil services in
recent times that some of them
employ their subordinate officials
for domestic and private work, This
should be sternly discountenanced.
I hope this will not be one of the
obligations or duties that the trai-
nees would be called upon to per-
form while undergoing the training
and- that is why I have _suggested
this, amendment.

Before 1 sit down I would like to
oppose emphatically the amendment
moved by Shri Raghubir Sahai; par-
ticularly the last part of the amend-
ment is a very dangeroug suggestion,
viz., “in a disturbed condition of
law and order in an affected area”.
Thig will alse lead to much abuse of
authority, and I am sure many of the
trainees or volunteers would cer-
tainly not like to work under such
conditions, and they would certainly

. resist ‘or oppose their employment
~in conditions where law and order,
according %o Government, have been
disturbed,
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Shri U. C, Patnaik: I beg to move:
Page 2, line 17—
add at the end:

“Volunteers who give the un-
dertaking for National Service,
shall be liable to be called up
for such service if and when
notified by the appropriate au-
thority”.

My amendment is different from
that of Shri Raghubir Sahai in this
respect that I suggest that those who
give the undertaking for national
service shall be liable to be called
up for such service if and when
notified by the appropriate authority.
I beg to add that after giving them
training and after they volunteer and
give a pledge for national service,
there must be some obligation on their
part to come and render that national
service in emergencies and for other
purposes when they are called upon
by the appropriate authority. I hope
the Minister will please accept it.

Dr, Katju: I am sorry, I am un-
able to accept either of the amend-
ments, The guiding rule iz the
voluntary nature and I submit whe-
ther it is a service for humanitarian
purposes or natural calamities, —we
must trust the good sense and the
patriotic devotion of the wvolunteers
as well as of other citizens who may
volunteer for that purpose.

So far as Mr. Kamath’s amendment
ig concerned, I submit it is military
training and the duties are prescribed.
The rules will be there and if the
ruleg are not properly observed, then
there will be punishment to follow.

Mr. Deputy-Speaker: The question

Page 2, line 17—
add at the end:

“Volunteers who give the un-
dertaking for National Service,
shall be liable to be called up for
such service if and when notified
by the appropriate authority”.

The motion was negatived
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Mr. Depnty-Speaker: The gquestion
is: .
Page 2—
after line 17, add:

“Provided that such duties or
such obligations shall not be in-
consistent or at variance with the

purposes for which the force has
been constituted.”

The motion was negatived.

Mr. Deputy-Speaker: The gquestion
is:

Page 2—
after line 17, add:

“Provided that his services may
be requisitioned in times of emer-
gency such as flood, earthquake
or disturbed condition of law and
order in an affected area.”

The motion was negatived.

_ Mr, Deputy-Speaker: The question
is:

“That clause 6 stand part of the
Bill”

The motion was adopted.
Clause 6 was added to the Bill

Clanse 7.— (Discharge)

Shri Mulchand Dube (Farrukhabad
LCistt.—North): Clause 7 reads as
follows:

“Every volunteer shall be entit-
led to receive his discharge from
the Force on the expiration of the
period for which he was enrolled,
but may, prior to the expiration
of that period, be discharged from
the Force by such authority and
subject to such conditions as may
be prescribed.”

My submission is that there should
be no discharge after the lapse of one
month for which he may be enrolled
for training incamp because if that
discharge is there, there is no
possibility of there being a re-

er course or a follow-on
course; that, if a volunteer, after
having received training for one
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month, is allowed to go back home
and to follow his ordinary pur-
suits, the result will be that the train-
ing that has been given to him would
be absolutely wasted. Therefore, I
think it is absolutely necessary that
the discharge should not be there
and the volunteer should be called
upon for refresher course every six
months or so,

There is another point to be remem-
bered. In case there is discharge
there would be difficulty and we
may not be able to call those volun-
teers in case of emergency. I was
reading the Encyclopaedia Britannia
with regard to this and I found they
have a similar Act passed in 1863, I
am quoting from it:

“A new Act, Volunteers Aect,
1863, was soon passed, the most
important provision of which was
that apprehended invasion should
constitute a sufficient reason for
the Government to call out the
volunteers in lieu of the old con-
dition which required the actual
appearance of the enemy.

This was again modified in
1900 during the South African
War by a further enactment
allowing the authorities to call
them out at times of imminent
national danger and great emer-
gency.”

*This was provided there in the very

Act itself. But here the hon, Defence
Minister seemg to think that it should
depend on the goodwill of the volun-
teers. My submission is that so long
as we do not have the law, you will
not be able to call them out and, there-
fore, this provision should be entered
in this Bill and I hope the hon, Min-
ister will think over this because in
case of national emergency it would
be absolutely necessary for him . to
make an enactment and so long as
the law is not there, it would be im-
possible for him to call the volunteers,
Somywhmisswnxsdmtﬁwabm—
lutely necessary that this provision
should be there in the law.
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Shri U. C, Patnaik: 1 beg to move:
Page 2—
after line 22, add:

“Provided that those persons
who have signed the pledge for
National Service shall be suitably
reorganized for such service."

This is more or less to the game
effect. Of course, the hon, Minister
has already given his reply that there
is no element of compulsion which is,
riore or less, in line with the speeches
of the Defence Minister on Buddhist
principles and Sanskrit and all that,
I would respectfully submit that when
vou train a lakh of people every year
at the expense of one crore of rupees
per year, you must have some pro-
vision to call them upon, particularly
ihat section which hag given you a
pledge for rendering national service,
Mere you take pledges and, at the
same time, you say thatyou depend
upon their goodwill for giving their ser-
-7ices. I would submit that it will be
in the interest of the tax-payer who
foots the bill for all the money that
is being spent on the National Volun-
teer Force not to agree with the hon.
Minister who says: we depend upon
their goodwill only. We should have
some provision in law to call them up
and make them render national
service in emergencies as well as for
developmental work. It will be
necessary in the interest of our Five
Year Plan, it will be in the interest
of our Development Blocks and it
will be necessary L to fight floods,
epidemics and other things and I am
sure that simply because the hon.
Minister thinks that we could rely
upon the goodwill of people, we
should not allow our money to be
wasted on this National Volunteer
Force if the nation cannot insist upon
some return for the money spent

that. ’

Dr. Eatju: The two things are quite
distinet. So far as Mr. Patnaik's
amendment is concerned, he proceeds
upon the existence of a pledge. The
pledge does not form part of the Bill
and it is purely on a voluntary basis,
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Idonot want the Bill to be encumber-

‘ed by the result of what has happened

after the signing of the pledge. The
pledge may or may not be signed. As
Mr. Kamath has pointed out, the
pledge is only some sort of persuasive
effort.

Shri U. C. Patnaik: Why not define
it?

Dr, Katju;: So far as the remarks of
my hon. friend, Mr, Dube, are con-
cerned, it really amounts to this: make
an enrolment, prepare a roll and then
keep it indefinitely for years and
year?. When you enrol a man for one
month, you have got to finish, wyou
have got to put an end and when you
enlist a man for one month, you give
him a discharge for the next month.
That necessarily follows. There is no
question of hig being dispensed with.
Therefore, we must allow the clause
to stand ag it is.

Mr, Deputy-Speaker: The question
is:

Page 2—
after line 22 add:

“Provided that those persons
who have signed the pledge for Na-
tional Service shall be suitably
reorganized for such service.”

The motion was negatived.

Mr. Deputy-Speaker: The questiom
is:

“That clause 7 stand part of the Bill".
The motion was adopted.

Clause 7 was added to the Bill.
Clause 39— (Offences and Penalties,)

Dr. Katju: I beg to move:
Page 2, line 41—

for “punished” substitute “punish-
able”’.

Mr. Deputy-Speaker: There are
other amendments also,

Dr, Katju: I do not want to move
them.
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Mr, Depuiy-Speaker; Let me un-
derstand this. There are amendments
Nos. 3, 4 and 5.

Dr. Katju: 1 have moved amend-
ment No. 3. It is not necessary to
move amendments Nos. 4 and 5.

Mr, Deputy-Speaker:
moved:

Page 2, line 41—

for “punished” substitute “punish-
able™.

Shri Kamath: I beg to move:
Page 3—
after line 3, add:

Amendment

“Provided that no action shall be
taken for recovery of the fine,
where the volunteer punished
under sub-section (1) has served
the term of imprisonment in de-
fault of payment of the fine.”

It is self-explanatory and I do not
wish to elaborate this particular
theme. The hon. Defence Minister
was good enough to say in the course
of his speech earlier that when a fine
is imposed, it does not mean that if
there is imprisonment in default of
fine, that fine will not be realized,
That is what I understood him to
say. But may I request him to see
that so far as this particular Bill is
concerned we are dealing with young
volunteers, young trainees who may
not have properties of their own. And
if you want to recover the amount, it
will be recovered from their parents
or guardians. I do not know from
whom they will recover the fines im-
posed.

3 ML

May I also tell him that it ig not
always true that though the person
may undergo imprisonment in de-
fault, the fine is always recovered
or tried to be recovered? I
myself was sentenced some years
ago, in 1941, and 1 was award-
ed ten months' imprisonment
plus Rs, 200 fine, and in default, two
months. I refused to pay the fine.
The British Government did not re-
cover the fine from me by any means
at their disposal. I underwent an-
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other two months’ imprisonment, and
I came out without any loes of
money.

Mr. Deputy-Speaker: That Gov-.
ernment might have been particularly
generous to Shri Kamath, Other .
the general law of the land wduld
have taken its course. :

Shri KEamath: 1 would request thd"
Minister to be generous with our
national volunteers, because thev are
our own volunteers who will serve
the country. He should be generous
to them, and not try to mulct them of
their little money that they may have
got. And where a person undergoes
imprisoomeant in jail, the fine should
not be recovered.

Mr. Deputy-Speaker:

Amendment
moved:

Page 3—

after line 3, add:

“Provided that no action shall
be taken for recovery of the fine,
where the volunteer punished
under sub-section (1) has served
the term of imprisonment in de-
fault of payment of the fine."

Dr. Katju: May I meet my hon,
friend Shri Kamath half way? We
shall bear this in mind when we frame
the rules, and we shall provide that
in suitable cases, the recovery of the
fine may be dispensed with. But let
the Bill stand as it is,

Shri B. D. Pande: I have a small
amendment to this clause.

I beg to move:
Page 2, line 42—

for “fifty rupees” substitute “thirty
rupees”, .

Mr. Deputy-Speaker: Amendment
moved:

Page 2, line 42—

for “fifty rupees” substitute “thirty
rupees”,
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By B, D. Pande: My object in
‘moving fhis amendment is that the
amount of fine should not frighten the
youngiboys, especially in the rural
sress; who are very poor. But the
Minister has since explained that the
fine of Rs. 50 will not be imposed at
~nge, and that the actual fine may
be less than this,

What 1 want is that everybody
should be given military training. We
have given franchise nearly to 19
crores of people, but we are giving
military training only to about one
lakh,

Mr. Deputy-Speaker: The hon.
Member was only speaking on his
amendment and the question whether
the fine should be Rs. 50 or less, and
therefore, he should confine himself
to that, so far as the present stage is
concerned.

Shri B, D. Pande: My main object
in moving this amendment is that the
young people, especially in the rural
areas, should not be frightened by the
fine. Especially in the border areas,
such as the ones from where I come,
every person should be given military
training. We, hill people, are steeped
in military instinets, We have been
fighting among ourselves for our hearth
and home, and if we arenot disciplin-
ed we may again fight amongst our-
selves. The Dogras, the Garhwalis,
the Kumaonese, and the Nepalese are
the best elements in the Army. I
want that their descendanis also
should be trained in military dis-
cipline, so that they may do what the
country needs of them.

I wanted to be a jamedar in 1908,
but I had attended the Congress at

Mr. Deputy-Speaker; The hon,
Member should confine himself....

Shri B. D, Pande: I want to give
just one little anecdote.

Mr. Deputy-Speaker: We can listen
to that career sometime afterwards.
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Shri B. D. Pande: When I wanted
to join as a jamedar, I was told, You
attended the Congress there; there-
fore, you cannot join as a jamedar.’.
Thus, even jamedarship was denied to
me. Then I had to fight the Britisher
and turn him out of the country.

Our people should be trained in dis-
cipline, so that they could fight for
their own country. That is the ob-
ject of my amendment, I wanted that
barrack imprisonment should be im-
posed instead of fine. But the Minis-
ter has since explained that it may
not necessarily be Rs, 50 fine, and it
may be even less. So, I would beg
leave of the House to withdraw my
amendment.

Mr. Deputy-Speaker: Has the hon.
Member leave of the House to with-
draw his amendment?

Several Hon, Members: Yes,
The amendment was, by leave, with-
drawn,

Mr. Deputy-Speaker: Now, I shall
put the Government amendment to
vote.

The question is:

Page 2, line 31—

for “punished” substitute “punish-
able”. : .

The motion was adopted.

Mr, Deputy-Speaker: Now, I come
to amendment No, 14. Does the hon.
Member Shri Kamath want to press
it?

Shri Kamath: In view of the
Minister's assurance—I hope he will
honour it—I beg leave of the House
to withdraw my amendment.

ghri K. K. Basu (Diamond Har-
bour): It is a pledge.

Mr. Deputy-Speaker: Hasthe hon.
Member leave of the House to with
draw his amendment?

Several Hon. Members: Yes.

The amendment twas, by leave, with=
drawn,
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Mr. Deputy-Speaker: The question
is:
“That clause 8, as amended, stand
part of the Bill”.
The motion was adopted.

Clause 8 as amended, was edded to
the Bill.

Clause 9.— (Liability for causing
logs etc.)

Mr, Deputy-Speaker: There are
some Government amendments to
this clause, namely amendments Nos.
6 and 7.

Dr. Katju: I am not moving them,

Shri Kamath:. I have a small
amendment to this clause, namely
amendment No. 15.

I beg tp move:

Page 3 after line 16, add:

“Provided that the loss of, or
damage to the property may be
permitted by the prescribed autho-
rity to be made good in cash ‘or

kind”.
Mr. Deputy-Speaker: Amendment
moved.

Page 3—after line 16, add:

“Provided that the loss of, or
damage to the property may be
permitted by the prescribed
authority to be made good in
cash or kind”.

Shri Kamath: This amendment
seeks to permit a volunteer to make
good the loss or damage to property
in cash or in kind. Suppose, he

breaks g chair or something like that,

he must be permitted to make good
the loss, or bring in another chair in
its place, andniot necessarily be fined;
if he could bring another chair, he
should be permitted to do s0. This is
a very simple amendment, and I do
not think it can evoke any opposition
from Government,

Dr. Katju: May I just point out to
my hon, friend Shri Kamath that this
amendment is really not necessary?
I like it myself, but the proceedings
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to recover the liability commence only
when the person concerned Rhas
refused or failed to deliver tae
amount assessed. It has been provic
ed in clause 8—I am reading lines 11
to 13 on page 3 of the Bill—

Force Bill

“..and where the amount there-
of as determined by the prescribed
authority is not paid within the
time allowed, it shall on applica~
tion made by the prescribed autho-
rity...... "

So, it is only when it is not made
good that the question of starting pro-
ceedings will arise.

Shri Kamath: But that does not
cover the second part of my amend-
ment. He should be allowed to make
good in kind also,

Dr. Katju: There is no question
of ‘kind’-ness about it,

Mr. Deputy-Speaker: Then, the
question will arise as to who will
determine whether the article is of
the same quality or not.

May I put this amendment to vote?

Shri Kamath: It is not necessary,
I seek leave of the House to with-
draw it.

Mr. Depuiy-Speaker: Has the hon.

Member leave of the House to with~
draw his amendment?

Several Hon. Members: Yes.

The amendment was, by leave, with-
drawn.

Mr, Deputy-Speaker: The question
is:

“That clause 9 stand part of the
Bill!l' Q-

The motion was adopted,

Clause 9 was added to the Bill

Clanse 10 —(Presumption as to
certain documents)

Shri Eamath: T beg to move:

(i) Page 3, lines 18 and 10—
omit “purporting to be”
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¥ Prge 3, lines 21 and 22—
ot “without proof of the

k ature or appointment of such
cer”.

do not know why these words
ould remain in the clause, and why
we should not insist on a certificate
actually signed by the prescribed
officer, and further, there should be
evidence or proof of the signature of
the officer. I do mot mean to say
that there might often be cases of
forgery or things like that but cer-
tainly, by way of abundant caution,
in which my hon, friend certainly be-
lieves as a great lawyer, I think he
will agree that to provide againstany
kind of malpractices, we should insist
on a certain certificate properly sign-
ed, and later on if necessary, there
should be proof of the signature of
such officer.

My amendments cover these points,
and I hope the Minister will accept
them.

Mr. Deputy-Speaker: Amendments
moved:

(i) Page 3, lines 18 and 18—

omit “purporting to be”.

(ii) Page 3, lines 21 and 22—
omit “without proof of the

signature or appointment of such
officer”.

Dr. Eatju: These amendments also
are really not necessary, because they
will make the proceedings much too
cumbersome, Supposing a sanctionis
granted under one of the provisions of
the Criminal Procedure Code, to insti-
tute a suit, the magistrate never re-
quires proof of the signature of the
secretary or the under-secretary, The
signature purports to be that of that
officer, It is a simple proceeding, You
produce a paper. If that paper has

got a signature that purports to be-

the signature of the prescribed autho-
rity, a brigadier or whoever it is, the
court takes it for grantéd that the
whole thing is quite clear. If it is a
case where the signature is doubtful,
and the point is specifically raised,
then it may be gone into. Othuerwise,

Force Bill 4786

the result of my hon. friend’s amend-
ment will be that we shall have to
call the officer, from goodness knows
where, to prove the signature, and
hold up the proceedings for days and
days. I am unable to accept the
amendments.

Shri Kamath: Am I to understand
that documents produced in a court
of Law are taken for granted and the
signature is not required to be proved
at all under the Evidence Act?

Mr. Deputy-Speaker: There are
certain cases where it has to be taken
for granted.

1 shall now put these amendments
to the vote of the House.

The question is:
Page 3, lines 18 and 19—
Omit “Purporting to be”
The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 3, lines 21 and 22—
Omit “without proof of the signa-

ture or appointment of such
officer”

The motion was megatived.
Mr, Deputy-Speaker: The question
is:
“That clause 10 stands part of
the Bill”.-
The motion was adopted.
Clause 10 was added to the Bill.

New clause 10A.

Shri U. C. Patnalk: I have an
amendment for a new clause, Clause
10A. I beg to move:

Page 3—

after line 22, insert:

“10A. National Service Pro-

gramme.—The appropriate autho-
rity shall make provision for
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training the Lok Sahayak Sena
personnel for national service in
developmental activities as well
as for service during floods,
famines, epidemics, fire-havoc and
other emergencies”.

In the Statement of Objects and
Reasons, it has been stated that these
people ought to be utilised for nation-
al service. But there is nothing to
indicate that there should be a nation-
al service programme, We have
learnt elsewhere that the Defence
Minister thinks that one month is
absolutely necessary for the basic
elementary military training and that
he can make no provision for training
for national service. So I suggest
that special training should be given
to the cadets for service in emergen-
cies, developmental activities as well
as during times of floods, famines,
epidemics, fire-havoc ete. either by
increasing the period of training by
one or two weeks more or by in-
ducing the Community Project Ad-
ministration or some other organisa-
tion to take up the additional burden
of a few days' more training. I hope
the hon. Minister will accept this
amendment.

nr.!ntju I am very sorry I am
unable to accept the amendment, It
really changes the Bill and goes out
of the purview of the present Bill.
My hon. friend is talking here of
developmental activities and many
other things. That requires a differ-
ent organisation or expansion of this
organisation. So it will go outside
the purview of this Bill.

Mr. Deputy-Speaker: The question

is:
Page 3—
after line 22, add:

“10A. National Service Pro-
gramme.—The appropriate autho-
rity “shall make provision for
training the Lok Sahayak Sena
Personnel for national service in
developmental activities as well
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as for service during sloods,
famines, epidemics, ﬁre-havo«:
and other emergencies”, -

The motion was negutﬁp&-f
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Shri Kamath: I beg to move:
Page 3—

after line 43, add:

“(3) All rules made under- this
section shall be laid before Parlia-
ment for a period of at least
thirty days, as soon as may be
after they are made, and shall be
subject to such modifications as
Parliament may make therein”.

The hon. Minister has told us just
now that so many things will be done
by rules. Therefore, this amendment
acquires additional force and import-
ance. It is an accepted formula now
which his colleagues in other Minis-
tries have agreed to in various other
Bills, beginning, I think, with the
Citizenship Bill which we adopted
early last session. This formula that
the rules made under the Act shall
be brought before the House is a uni-
versally accepted practice now and
almost all Bills nowadays contain
this clause at the end, that the rules
made under this Act shall be brought
before the House for such modifica-
tions as the House may deem fit and
pecessary. 1 therefore commend this
amendment to the acceptance of the
Minister and also of the House
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“Bbiri U, C. Patnaik: I beg to move:

Fage 3—
after line 43, add:

“(3) All rules framed under this
Act shall be placed before the Houses
of Parliament for a period of thirty
days and shall be subject to such
modification as Parliament may make
therein”.

This amendment is, more or less,
to the same effect. I would again
reiterate what the hon. Member said
just now, that the Minister had also
given an assurance in the beginning
that the rules would be placed before
the House. Of course, the hon. Minis-
ter has refused to accept any amend-
ment to improve the Bill; with the
steam-roller majority that he has got,
he has refused to accept amendments
to a Bill, which has got the support of
the entire House and which is bound
to have the support of the whole
country, in order to make it more
useful and to bring it in conformity
with....

Mr. Deputy-Speaker:
e a third reading speech.

That would

«Shri U. C. Patnaik: I would again
submit that the rules should be placed
on the Table of the two Houses.

Dr. Katju: My hon. friends have
forgotten that in my opening submis-
sion, 1 actually said that we would
accept it; the only change that I want
to make in the amendment that has
been moved by Shri Kamath is this.
As his amendment stands, Parliament
may take years and years. I want
to put some limit on it. These are.
military rules and there should be
some sort of finality about them.

Shri Kamath: Say next session.
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Dr. Katju: I would like to make
an amendment at the end as follows:

“during the session in which
they are so laid or the session
immediately following".

Shri Kamath: agreed.

Dr. Katju: If that is agreed, there
is no dispute about it. I will formally
move my amendment.

I beg to move:

In amendment No. 18, as* proposed
by Shri H. V. Kamath, add at
the end:

“during the session in which
they are so laid or the session im-
mediately following".

Mr. Deputy-Speaker: The question
is:
In amendment No. 18, as proposed

by Shri H. V. Kamath, add at
the end:

“during the session in which they
are so laid or the session immedi-
ately following”.

The motion was adopted.

Mr. Deputy-Speaker: 1 shall now
put to the vote of the House amend-
ment No. 18 moved by Shri Kamath
as amended by Government amend-
ment No. 31.

The question is:
Page 3—
after line 43, add:

“(3) All rules made under this
section shall be laid before
Parliament for a period of at
least thirty days, as soon as may
be after they are made, and shall
be subject to such modifications
as Parliament may make therein
during the session in which they
are so laid or the session im-
mediately following”.

The motion was adopted.

Mr. Deputy-Speaker: Amendment
No. 26 now falls through.
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Mr. Deputy-Speaker: The question
s
“That clause 11, as amended,
stand part of the Bill".
The motion was adopted.

Clause 11, as amended, stand part of
the Bill.

Clause 1, Enacting Formula and
Title.
Amendments made:
(i) P;age 1, line 4—
for “1955" substitute “1956".
(ii) Page 1, line 3—
for “the National Voluteer Force

Aet” substitute “the Lok Sahavak
Sena Act™.

(iii) Page 1, line 1—

for  “Sixth  Year”  substitute

Seventh Year".

(iv} Page 1, in the Long Title and
wherever they occur in the Bill—

for “National Volunteer Force"
substitute “Lok Sahayak Sena”.

—[Dr. Katju]

Dr. Katju: These are verbal amend-
ments. The Secretariat will carry
out the corrections.

Mr. Deputy-Speaker: The question
is:

“That Clause 1, as amended,
the Enacting Formula, as amend-
ed, and the Title, as amended.
stand part of the Bill".

The motion was adopted.

Clause 1, as amended, the Enacting
Formula, as amended, and the Title.
<5 amended, were added to the Bill

Dr. Katju: I beg to move:

“That the Bill, as amended, be
passed".

Mr.  Deputy-Speaker:
moved:

“That the Bill, as amended, be
Passed”.

Motion
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Shri D. C, Sharma: I welcome this
measure because something is better
than nothing. But I must submit
most respectfully that the measure
suffers from confusion of thought
and that is the reason why so many
things have been attributed to it and
so many things have been expected
from it

Mr. Deputy-Speaker: That would
be a reflection on the Parliament if
it suffers from confusion of thought;
we have adopted it.

Bhri D, C. Sharma: Certain persons
have equated this Bill with the
National Discipline Scheme; some
persons have equated this Bill with
the Home Guards Scheme; some per-
sons have thought that it is going
to be an adjunct of our Community
Projects and National Development
Blocks. This has arisen because of
the fact that in the Statement of
Objects and Reasons we have given
so many things. Only one thing
should have been given there, and
that is, that this Bill has been
brought forward to give military
training for the purpose of defence.
I do not know why they are not cal-
ling a spade a spade and why they
have not been able to call it by the
right name.

Mr. Deputy-Speaker: Now the hon.
Member need not worry about the
objects and reasons; we have passed
that stage,

Shri D. C. Sharma: The second
thing that I want to suggest is this.
The Bill is going to provide training for
one out of 3,600 inhabitants of India.
1 would suggest that at least one out
of 1,000 inhabitants of India should
be given training under this scheme.
At the same time, I feel that the sum
of Rs. 1 crore, which has been set
apart for this purpose, is not suffi-
cient, and I would suggest that at
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least Rs. 4 crores should have been
get apart for this purpose, so that we
should have had 'more opportunities
for giving training to the people.

When you say that the  Bill is
meant to give military training to the
people, I do not see any reason why
you should not say that the Bill is
meant for augmenting the defence
potential of our country. That is all
what I want to say now.

Shri N. B. Chowdhury (Ghatal):
By the passing of this Bill we shall
put on the statute-book of the country
a law, by which Government would
be authorised to pend at least Rs. 1
ecrore per annum, according to the
Financial Memorandum, for the purpose
of imparting military training to the
people of this country. So far as the
object of inculcating a sense of dis-
cipline or national service is concer-
ned, there can be no difference of
opinion. But our fear is that this
object, which is really laudable, may
not always be borne in mind and
there is likelihood of powers being
misused under certain circumstances.

When clause 6 of the Bill, which
enumerates the duties which all per-
sons who come in for this training
may be required to undertake, was
under discussion, we felt that the
duties may not always besuch as the
persons concerned may like to dis-
‘'charge wvoluntarily. We have some
experience that in certain cases the
National Cadet Corps was used for
purposes which the persons concerned
there did not like; they were used for
the purpose of preaking legitimate
strikes of the workers. I would like
to urge upon the Government to give
an assurance to the House that there
would be no misuse of the power given
under this law. That is one poin?
which I would like to urge very
strongly,

As regards the organisation of the
camps, it has been said that as far as
Passible, the camps would be organised
Bmear the Community Projects area.
heidenisthntthepﬂsomwﬁomay
come from nearby places may render
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some useful ‘wice so far as the im-
plementation of th& National Exten-
sion Service schemes or other schemes
are concerned. We all want that there
should be a voluntary co-operation
between the Administration and the
people. Whether you organise this
sort of military training to inculcate
a sense of discipline or national ser-
vice or whether you organise the Bha-
rat Sevak Samaj or any other non-
official organisation for national re-
construction, it must always be borne
in mind that the attitude should be
one of voluntary co-operation and not
of coercion or regimentation. We
know that the people in this country
are eager to help in the task of natio-
nal reconstruction, and they would be
glad to render voluntary service as
much as they can. What we notice
sometimes is that there is a sort of
recalcitrance on the part of the Local
Administration and they do not accept
the co-operation in the manner they
should. Sometimes there are Com-
mittees and Development Boards, but
the representatives of the people are
not on these Committees or Boards.
These trainees would render service
and would give their help so far as
development activities are concerned
in case of need, but certainly we have
to create a feeling so that the work
might be done voluntarily there and
they would not be asked to do any-
thing which is not accepted by them,
or which is not in accord with the
dictates of their conscience.

With these words I would support
the Bill and ask the Government to
bear in mind that the powers given
under this law are not misused in any
way.
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Dr, Katju: Mr. Deputy-Speaker, I

am very grateful to the very cordial
reception which this Bill has received
in this House. Rules will now be
framed and I may assure hon. Mem-
bers that every suggestion that has
been made will be borne in mind. I
am personally very anxious that the
instructors, from high officers down-
wards, including JCOs and NCOs and
all other ranks, who are deputed to
carry out the instructions in these
camps, should be of a very selected
band. They should remember with
Wl‘_lom they are dealing. They are not
gong to deal with recruits who are
making army as their career. They
8re going to deal with volunteers and
they should be dealt with kindness and
courtesy and with due consideration.
We are at present utilising, to some
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extent, retired officers of the army.
We will depute junior commissioned
officers and non-commissioned officers
in the army to go and assist in the
holding of these camps. It is essen-
tial that the camps are held in differ-
ent parts in different States. I may
tell you that I have received requests
from the State Governments to hold
camps in different areas not because
this has something to do with what
was called the community project
areas but because the State Govern-
ments have now come to recognise
that wherever a camp under the Lok
Sahayak Sena organisation is held, it
leads to a general awakening and a
general consciousness on the part of
the people as to their responsibilities
as a citizen.

The admission to these camps is not
limited on paper. But, I am personally
anxious that we should give every
opportunity to members of all classes
and all communities, particularly
people living in the rural areas, to
come forward so that, when they have
received military training, they may be
able to acquire a sense of discipline
and take an active part in the move-
ment for the uplift and betterment of
the villagers and also exercise a little
leadership in their own village com-
munities.

As my hon. friend Shri D. C.
Sharma said just now, the discussion
has ranged over wide and varied
topics. The Bill is limited to one speci-
fic subject, namely, military training.
The Bill is' intended to meet the urge
which is now prevalent all over India.
People want to have military training
and the Bill is meant for this purpose.
‘The Bill is not limited to any numbers.
It will be open to the House, when
the Budget comes, to express its ap-
proval and say: “We want four crores
or five crores so that this may be
expanded.” I am personally anxious
that the limit of one lakh a year
must be raised to over two or three
lakhs. It is on a voluntary basis.
‘We are laying down principles now
while we are not laying down any
limits whatsoever,
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[Dr. Katju]

I am once again thankful for the
reception which has been accorded.
What has been said will guide us for
many months to come,

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be

NEWSPAPER (PRICE AND PAGE)
BILL

The Minister of Information and
Broadcasting (Dr. Keskar): I beg to
move:

‘““That the Bill to provide for the
regulation of the prices charged
for newspapers in relation to their
pages’ and of matters connected
therewith for the purpose of pre-
venting unfair competition among
newspapers so that newspapers
may have fuller opportunities of
freedom of expression, as passed
by Rajya Sabha, be taken into
consideration.”

This Bill is coming before this House
in pursuance of one of the important
recommendations of thz Preas com-
mission. You will remember that,
when the House discussed the report
of the Press Commission, this figured
as one of the important points of at-
tack. Some of my friends were severe
that we were not doing anything in
this direction to help the smaller
newspapers by having a price-page
schedule as early as possible. It was
clear from the tone of the debate
that the overwhelming majority of

Members attached great importance .

to this recommendation and empha-
gised that it should be implemented
as quickly as possible.

The Press Commission has based its
recommendations on a number of con-
giderations. 1 would like, with your
permission, to make a reference to
this relevant paragraph of the Press
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Commission's Report. The Press Com-
mission, in paragraph 205 has said:

“....as matters stand at present
a paper with a large circulation
because of its lower cost of pro-
duction per copy enjoys certain
advantages over other papers with
smaller circulation. Similarly, a
paper with large capital resources
behind it is free from certain
handicaps which affect another
paper with limited capital.”

Then it says:

“It is true that such economic
advantages and handicaps exist in
a number of industries but their
presence in the newspaper indus-
try is not, in our opinion, condu-
cive to the even and healthy de-
velopment of the Press. News-
papers serve as media for the free
exchange of information and of
ideas.”

The Commission therefore feels—I
am not reading the whole paragraph
because it is a long one—like this.
The report says: ,

“After examining various sche-
mes that have been put forward
for this purpose, we feel that to
fix a minimum price at which
papers of a particular size can be
sold would be the most effective
measure to bring about this end.”

That is, to give protection to smal-
ler papers and papers which have not
got a big financial standing.

The Commission has made a number
of references as to the reasons why
certain other factors also, which go-
vern the position of a newspaper, are
also involved in this. For example,
they say that papers with bigger re-

‘sources are accustomed to indulge in

price—c'utt.ing and thus trying to reduce
the sale of a rival, and also sometimes
teducing it to a position in which the
paper might have to close down. This
has happened in a number of papérs.
The Commission has labelled such
practices of bigger and more powerful





